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ORDER 
 

PER SAKTIJIT DEY, JUDICIAL MEMBER: 
 This is an appeal by the assessee against order dated 

27.02.2017 of learned Commissioner of Income-Tax(Exemption), 

Chandigarh, rejecting assessee’s application seeking approval 

under Section 80G of the Income-Tax Act, 1961. 

Applicant by  N o n e 

Respondent by Shri Om Prakash, Sr. DR 

Date of hearing  13.04.2023 

Date of pronouncement  25.04.2023 
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2. When the appeal was called out, none appeared for the 

assessee. However, learned Departmental Representative was 

present.  

3. From the material available on record, it is observed, 

assessee has communicated through e-mail dated 13th December, 

2022 that it no longer wants to pursue the present appeal, hence, 

has sought permission for withdrawal of the appeal. Learned 

Departmental Representative has no objection. 

4. Considering the above, we permit the assessee to withdraw 

the present appeal. Accordingly, the appeal is dismissed as 

withdrawn.  

4. In the result, the appeal is dismissed. 

Order pronounced in the open court on 25th  April, 2023. 

    Sd/-                                                                              Sd/- 

       (N.K. BILLAIYA) 

 ACCOUNTANT MEMBER    

 (SAKTIJIT DEY ) 

JUDICIAL MEMBER 

 

Dated: 25th April, 2023. 
Mohan Lal  
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